


FIR No. 201/18
PS: EOW

U/s: 419/420/467/468/471/120-B IPC
Manoj Vs. State

28.04.2020

Bail application heard through Video Conferencing.

Present: Sh. N. N. Tripathi, Ld. Addl. PP for State.
10 Inspector Dharmender Kumar.
Sh. Rakesh Kumar Sharma, counsel for applicant/accused

was present in Video Conferencing.

This is the application u/s 439 Cr.pC on behalf of
applicant/accused Manoj, seeking interim bail for 45 days on the ground
that his case is covered with the Minutes dated 07.04.2020 of Hon'ble

High Power Committee Meeting. Reply filed by the 10. .

Ld. Counsel for applicant has argued that the matter is
pending before the concerned court for order on charge from last several
dates and due to lock-down situation, there is no possibility that the
matter of the applicant would proceed further in near future and
applicant is having small child living in Patiala, Punjab, therefore, he be
admitted on bail.

1d. APP oppose the bail application on the ground that
there are serious allegations a
not covered within the 1
Power Committee since th
is also booked for the ofl

for life imprisonment.

The applican
prescribes punishment o































































